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was dlsmlssed summarily as not maintainable before the @rincipalﬁ
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\of 1997 We have gone through\the,rev1ew petltlon; The QA_UA.f
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P .- CENTRAL ADMINISTRATIVE TRIBUNAL . .
PRINCIPAL BENCH: NEW DELHI. °~ = "~
\  Review Petition No. 68 of 1997 ;
’ s Lo in o
J - Original Application No. 251 of 1997 I
' New Delhi thls the T/R day of Aprll 1997
‘ T Ve ‘ . -
Hon'ble Mr. Justice B. C Saksena,ggﬁang;Chalrman , T ;
RS } S £

Hon' ble<Mr. R.K. Ahooja, Member( ) 7 S T B
" Pramod Kumar Gupfa - s . ‘¢~‘ : *:

S/o0 Sh. Radha“ Raman Gupta - . ' .

At present- res1d1ng at C- II/304'

Janakpuri, ‘ : T '
' Néw Delhi - 110 058 -- Applicant |~ L
. A \ - ! . ' ’ . . P o S

(By Advocate Sh. .H.K. Gangwani)- _ .

. Versus ,

S~ . . .

1. Chairman .

Railway Board N
M/o Railways. - o , , ‘
Rail Bhawan . ' N - =
New Delhi . . - e .
2 !
2. Chairman ’ ‘ _ oY o
Eailway recru1tment Board L
i Divisional Office Compound - Ly .
"~ Bombay Central ° » ‘ , o s
Bombay - 400 008 ) ] ' - ' ‘
3. . The Secretary B . i
: Railway Recruitment Board _ o _ o
Divisional Office Compound ‘ o ) . o
Bombay Central : L o
Bombay- 400 008 - : : . s
i - - A - . 1 7 - B .
4. General Manager o RO
Western railway . 1 . L
-Church Gate : . o < S
Bombay- 400 008 SR L .. Respondents- )
N _ \ ) E
B , ~ 'ORDER S ,
. T R , T Ve = ?
Hon'ble*Mr. justlce B C. Saksena, Egsggg Chalrman‘ - .
B\ o )

A review is sought of the order dated 31 l 1997 passed 1n‘
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_with regard to the applicability of the said sub- rule is

" Bench Since no cause of action or part thereof had accruedi;7i
" to the applicant w1th1n the territorial jurisdictionﬂof’,

‘the principal Bench. Sub rule 2 of Rule 6 of the CATA

“procecdure Rules on which reliance was placed by the

learned counsel for the applicant to show that the OA wasi

-maintainable ‘has been duly considered -and analysed in our

order ‘passed in the OA. . We had . held that since the

applicant nas not ceased to pe in serVice and on’ the

contrary he 1is seeking a fresh recruitment the prOViSions

of the said subrule are ot attracted It would be ’

-~

relevant to indicate that in. the last sentence'of the said
‘sub rule the word"such person' is significant. v 1such _ -

4person"’would be a person indicated in"thé earlier

i

sentences of the said sub rule. The applicant clearly had
not ceased "to. pe in IserviCe py reason of retirement,‘
dismissal or termination of service. The plea takem:in
the review petition that the view taken by us ‘'is incorrect

pd
clearly untenable. ‘The applicant has’ raised grounds which

were duly considered and rejected in the order passed‘in

" the QA. The applicant 5 reSidence at the time of filing

of the OA is irrelevant["sinCe he cannot be said to,be
"tsuch a‘person‘ as defined in the earlier'part of sub rule

2 of Rule 6‘aforesaid. The review petition does,hot_iie .

for“a rehearing of the ssues. already dealt w1th in the

_order’ passed in the OA. The review petition "is dev01d of

merit and is'accordingly dismissed.
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